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deposited vid 
tIV/BD No3 
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22.9.95 

.5 . 

Learned counsel Mr M. Chanda 

moves this application on behalf of 

Smt Renu Prabha Bora 	Learned Addl. 

C.G.S.C., Mr G. Sarma is present and has 

received 	the 	application. 	The 

application has been submitted on the 

ground that on 21.9.95 the applicant was 

threatened through the Messenger that 

she should vacate the Government Quarter 

No.321 1  Satgaon, Narangi, Phase-Il. She 

attributed 	this 	action 	to 	the 

Administrative Commandant, 
VI
Stat ion 

Headquarter, Narangi, who according to 

her 1  got annoyed with her for having 

ubmitted O.A.No.163/95 before this 

Tribunal. 

1 

• •.. S • S S S SI I S S I S S S S S 55 4 •I SI *5 

Issuenotice to the respondent5s 

to show cause as to why this application 

should not be admitted and the interim 

relief prayed shduld not be allowed. 

Adjourned to 9.10.95 for show 

caue and consideration of admission. 

Pending consideration of show 

cause and admission on 9.10.95, the 

55 55055511 I SI...... S S I., SSSSSIIS• 5 
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respôndnts, 	particularly 	respondent 

NC) 4, - Admini.8trtive Comrindant, 	Station 

F1eadquarer, 	Narangi, 	Guwahati, 	ae 

directed not to 	iict the applicant from 

the said Quarter 	 / 
: tps 	to 	be 	taken 	within 

vCj_4r' 	tr/ r 25995 

( 
Mem e 

n km 

/• 'k* c r- 
-•. 

~ 	: 	It_ 

9.10.95 

/ 

/ 	- 

Learned Addl,c,G.5.t Mr G.Sarrna prys 

for3 days•,1time to submit.show cause. 

List on 1200.95 for sI1J Oausè and 

consideration of admission, 	 - 

4Y 

Co 

, fto 
pg 

,12.10.95 	 Learned. 	 I1± G.Sárma has 

sübmitted th'show.°cause. Same has been 
sezved: on hr •NCianda,. iearned couhse1 for 

( 	 . the applicant today, who requstPor tinie 

	

till tomorrow. 	. . 

• List for disposal of show cause and 

cOnsidert1.on..o.4admissipn on 13.10.95. 

mber 
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13.10.95 	Learned counsel Mr M.Chanda for 

the applicant. Learned Pddl.O.G.S.0 Mr 

G.Sarma is present for the respondents. 

Learned counsel Mr N.Chanda submits 

that the app1icant may be alloued to 

withdraw this application and to take up 

the matter of her occupation of the 

t Quarter No.321 Phase—lI in Station Head-
I with the Oepartmer)tal autho;itieS. 

quarters, l\Jarengi Prayer is allowed, 

• 	 The applicant will be at liberty to 

submit representation again to the 

Administrative Comthandant,Statioii Head- 

quarter, N arengi,Guuahati,respofldeflt No.4, 

	

• 	 I . 	requesting him to allow her to 'remain 

i n the quarter. She may do so within 

31.10.95.'The respondents who are well 

• 'a •• 	

, aware of her situation will therafter 
. r 	i1 	i 	 - consider her case sympathetiCallY on 

£ 0h 	 economic and humanitarian consideratioh 

and the fact that they had tolerated her 

/, 
( JYLJ •vla& 	 stay in /the quarter for more than 6 years 

If she submits the representation as 

	

£iI, ~-.•, 	
.• 

indicated above, the respondents may 

f
allow her to continue to remain in the 

quartertill disposal of her representa-

tion. 

I The application is disposed of on 

withdraWal. No order as to costs. 

Member 

* 	

• 	 ' 	 '• 	 • 

( 
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1. 	Particulars of the applicant 

8nit. Renu Prabha Borah 
t.*1 

Wife of late Krishna Ram Borah (Ex. Haildar) 
I 	t 	.i4 	 '* 	-9-. 	•t 	 t—i 

P.O. 5atgaon 
y e , 

ist. Kamrup 	 ...... Applicant 
$jI. 	1$$-r 	 *l'4111 

2 • 	Particulars of the Respondents 
tf 	 ••.4p1 

The Union of India. 
U.J•fl 3 1 

through the Secretary to 
*4f 	itt 	.3.jt. 

the Govt. of India 
I'' 	fi#f4 	44 	44i 

Ministry of Defence 

New Delhi 

The Additional Director General 

of Staff Duties (SDGB) 
44 	944i 4 	'ttC 	+..4 	•• 

General Staff Branch 
1 	4' 	ttIT4 	ttlst  

Army Headquarters DHG 

P.O. New Deihj..11000I 
41 4 	4--i 1 4 i4liktiVit ,  

3 • The Administrative Commandant 
1.I494 all It 	I I if,  4 j r 

Purav Kaman Mukhoyalaya 

Headquarters 
• •14+c 	* 

astern Corraand 
f-e4 4 	Iiif1fif  
Fort William 

4 ui 	4(1 
Calcutta 700021 

4 	The Administrative Conunanciant 

station Headquarter 

Narengi, 0uwahati 

/0 99 A P.O. 	 . ...• Respondents 

11 

S 

5i 	
t& pLJu1L. &2 
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3. 	Particulars for which this application is *ade. 

This application is made against apprehension 

of eviction without notice, from the Govt. Quarter 

No. 321, Satgaon, Narengi, Phase II, which was allotted 

to her husband late Krishna Ram Borah (6649 504 ACSD) 

Habildar Clerk, who was serving under Station Headquarters 

28 Infantry ivjsjon under Station Headquarter,Naregj, 

who died in the year, 1988 while in service. 

JurLsALction 

That the applicantj states that the cause of 

action of the case has been arisen within the Jurisdiction 
of the Hon 'ble Tribunal. 

4 

Limitation: 
. 

That the applicant states that the case is filed 

within the prescribed time period of the Administrative .  
Tribunals Act, 1985, 

61 	 Facts of the case 

6.1 	The the applicant is a citizen of India and 

as such, she is entitled to all the rights and privileges 

guaranteed by the Constitution of India#  the is a widow 
of late Krishna Rain Berab, who was serving as Flawaldar 

under Station Headquarter, 28 nInfantry Division under 
ttation Headquarter, Narengi, The husband of the 

petitioner, died while in service in the year 1988. 

S4- 	411A p4iA4 	ôZt4. 
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4/  

6.2 	that after the death of the petitioners 

husband, the petitioner was allowed to stay in the • _________ 
same allotted Govt. quarter No. 321 at Satgaon,Narengj 

by the then 4 'dministratjve Commandnat, and it was also 

'1 

& 

U 

assurea verbally that the petitioner wouj.d be taken 

into service on compassionate ground qn . priorLty basis. 

but unfortunately, although she had appeared on five 

occasions : for compassionate appointment to the Group 
I 	•. 	 I 	 : 

post however she was not disturbed oy the Station 

Headquarter, Narengi regarding her stay at Govt. 
I 

Quarter even after tne death of her husband. 

That the appii.Cant begs to state that she had 
I ; - 	•. 	 4 	 .: 

one son and one daughter. Her son Sri Iushai Kumar 
J 	 ..,.. 	 ,1 

Borah reading in Class VI in the Central School at 
4 

Narengj and her daughter Miss l'lonalisa Borab aged 
about 9 years suffering from polio, The petitioner 

	

.4 	: 	 • 	 ::. 

passing her days through financial hardship as she is 

to maintain the family Only with the help of family 

	

*1 	 ; 	4t ( 	-4f 	• j 	• 

pension and she is not in a position to hire a private 

	

14 	... 	 • 	 I 	 IL 	4 	: 	
: 

accommodation with this meagre income. 
.4• 	 4 	 - 

6.4 	That the name of the petitioner was duly 
44:if , 	1:1, 

sponsored by the Employment Exchange vide letter 
I 

No. ORD. 6/95/1272$ dated 8.2.95 for the post of 
It- 

Conservancy 8afaiwaja in the 8tation Headquarter, 
tic--43 	••• 	i4 	* 

Narengi. Thereafter she appeared before the Board of 
4 	 • 	' 4- i 	 - 

Interview for the post of Conservancy 5afaiwa].a on 
j44 	4 	tif 	.: 	4t 	4: 	3a1Z 	 : 

Ef 

4 

-I— z, rr, 14 p4h /3-e 
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21.2.95 at 10.00 hrs, She was declared selected irx' the 
:4 	3' 

said Interview and was verbally appointed to the post 

of Conservancy Safaiwala with effect from 1.3.2995 and 
( 4 Z 7 r 3 4 	c t -, 	C 	•, $ 	4 	t 	 • 	 • - 	i 

she continued in the service till 28.8.95 although 
$.t 	 4 	 1 	r 	t 

.formal appointment order was not issued in her favour, 
Cj) 

/ All the required formalities had been completed viz. 

Police Verification #  Medical fitness etc* but unforturia.. 
ti. 	•. 	 4 

tuly the service of the applicant has been terminated 
4 	•.4..4- 	 • 	.. 	a- 

with effect from 28.8.95 (A.N,) and the applicant being • 	 -I 	
- - 

aggrieved by the verbal order of termination filed an 
t.4(t4I4 	j 	fri 	i-4f9t 	 f 	.• 	4. 

application before this Hon'ble Tribunal which was 
4 	'- 	• 	 t 	I t k  t, 	& f Z 4 1 4 $ 	4 t, 	? 	 • 

registered as 0.A. 163/95 and this Original Application  
1-(t'4 	L- 	t)8 

was disposed of on 20.9.95 by this Hon'ble Tribunal 
ti 	E4$1t- 	tr 	$-4f 	 4•4• 	• 

with a direction to release the sanction for the post of 
. 	 ;4 	•. 	 -, 	-. 

Conservancy 5afaiwala inunediately and on receipt of the 
1..4I..•4 	 • P 	.• 

sanction the applicant to be absorbed on regular basis. 
43t4$4.4 	

?t4 	 4 1. 4.à4t5 	' 	-, 

6.5 	That the Administrative Corpjnanat Station 
4. 	••$5t 	.fj 	 • 

Headquarter, Narengi got_annoyed for filing the O.A. 

' 163/95 where the present app'icant was also 	one of £ k I 	 I $ 	 • 1 	 j 4 1 	• 	• 	
it 

	

the applicants in that case 2hzajtsrxkk 	 and -tI 	£4tts;- 	 '• 	'••• 	 4%Ltqr S.! 
thereafter started harassing the petitioner by sending 

tt24.(I 	f&tt. 	•I$ 	4 1 	t, 	4-4.t4 

Army people through Military Engineering Service and she 
j_•j; 	; 	j 	4•,4.g 

was threatned to vacate Govt. Quarter No. 321. The 
j3 	 4.' 	•c-(F.! 	 V 

applicant finding no other alternative approaching this 
t3:.!1q - , 	 1$ 	4f 	•. 	.'-1''i 	4 	t4 	-4 	I 

Hon'bj.e Tribunal for Preventing the respondents from 
04 5;t 	t*.jt-tij 	4.4 	* 	 •.. 	-I1-,41 	•t• 

the eviction of the applicant from the Govt. Quarter £5-. 	'J4144* 	4 'I ll'•41 	4- 	!'4 	i 
No. 321. 

Sr4 5gAtL fY?&J 	?-Jv. 
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That the applicant begs to state that ori2l.9.95 

she was threatemN threatened through Messenger that she 

should vacate the Gøvt. Quarter with immediate effect 

otherwise she will be evicted from the Govt. Quarter. 

	

6.7 	'hat the applicant begs to state that the Deptt. 

ought to have appointed her on compassionate ground long 

back and also should have regularised the quarter in her 

name. , w heref ore when the applicant now selected for 

regular appointment to the post of Conservancy 5afaiwala 

and expecting her regular appointment within a very short 

time she should not be evicted from the Govt# Quarter No. 

321 tIll regular absorption to the post of 'onservancy 

2afaiwala. 

	

6,8 	This• application is made bonafide and for the 

cause of justice. 

	

7, 	liefs sought for : 

I. Under the facts and circumstances the applicant 

prays for the following reliefs z 

1. That the respondents be directed not to evict the 

petitioner and her family from the Govt. Quarter 

No. 321 at atgaon, Narengi, Phase II till her 

regular esorption as Conservancy 8afaiwala, on 

compassionate ground. 

29 what the applicant be allOwed to retain at Govt. 

quarter No. 31 till regular absorption as 

'onservancy Safajwala. 

g- 
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he above reliefs are prayed on the following 

amongst other - 

-GROUNDS- 

10 for that the petitioner is declared selected 

CWfor the post of conservancy 5afaiwala in the 

	

- 	 . 
station Headquarter, YbouXj Narengi, Guwaj 

4 	- 

against a regular vacancy. 

2. For that the respondents ought to have appointed 

the petitioner inediately after the death of 

her husband as per the law laid down by the 

}lon'ble supreme Court in Qusma oswmai Vs. Union 

of India and further the ovt, Quarter No. 321 

ought to have regularised in the name of the 

applicant. 

s. For that the House Rent was deducted trom the 
1* 	- 

pay bill for March, 1995, April 1993 and June 
• 	4 	* 	 •• 	--. 

199, although the pay bill was returned due to 
• 	• 	 - 	i 

want of sanction. 
-- 	• 

4* ior that the petitioner was verbally appointed 
• 

as Coneervancy 6afaiwala with effeet from Ist • 	' 	 .4 	- 	• 
March 1995. 

,,J 	•. •- 

hor that the daughter of the petitioner suffering 
s 	 '• 	- 	- 	-- .:- from Poiio and the petitioner have no other source 
• 	• 	 • 

of income. 
N I 	ft 

kor that due to humanitorian grounds. 
4I 

5 M 4- Rc- GI % p'zLh && 79-i(jt 

4 



Interim Reliefs prayed for 
• 	 •,&L 

That the respondents be directed to allow 
i)' 	 ittri 	E 	44t 

the petitioner to continue to stay at Govt. Quarter 

No. 321, till final disposal of this application. 

he above reliefs prayed on the grounds explained 
fi 	 .• 	 -. 

in para 7 of this application. 
4- 

That the present applicant declares that she 
4- 	 t 	sCL ,t - 4 	tf-t'4 1 d 	•& - 	 - 

has not filed any other application before any other 
;r:j 	31 	 1i 	I . 	 .-•• 

Court or Tribunal on this subject. 
t1tSa4i 	•, 	Et 	t:r 

100 	That there is no any other rule/law save and 

except filing this application before this Hon'ble 
4 	i I I, ,{'# - 4 	4 'a r d4i 4 i  

Tribunal. 

11. 	Particulars of the Postal Orders 
I• 	1*t4 1-1 14 	 * 	i •4 

~V 
8 

4 

Postal Order No *  

Date of Issue 
• 	 ••; U 	fl 

Issued from 
3 	 - 

Payable at 
L  

: 
: G.P.O., Guwahati 

*• 	 - 

: G.P.O., kiwahati. 

— 	 t 	 o 	4. 
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4 	t. 

I, 5mt. Renu Prabha Borah, Wile of late 
.-:- 

Krishna R Borah, P.O. 5atgaon, ])ist. Kainrup, 
: 	 4r 	 _.,... 

presently working as Conservancy S afaiwala in the 

Station Headquarter, Narengi do hereby declare 
t 	L) 	*..- t , 	• 

and verify that the statements made in this application 

are true to my knowledge, and belief and I have not 

suppressed any material facts. 
•••• 	, 	*- 	' 	: 	,. 

And I sign this verification on this the 22nd 
4" 	'• 	5  

day of iixu September, 1995, 

g4-/?L 	p")ul- 
Signature 
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IN THE CENTRAL ADIIINISTRATIVE TRIBUNAL 

GUWAHATI BENCH. 

In the matter of : 

O.A.No.220 of 1995. 

Smt Renu Prabha Borah 

Applicant 

- Versus - 

Union of India & Ors. 

Respondents. 

- 	 .- 

 

ANO — 

In the matter of : 

Show cause reply on behalf of the 

respondents. 

I, Col V.Kapoor, Adm Comdt., Station Headquarters 

Guwahati (Nareni Camp) and Respondent No. 4 in the above 

noted case do hereby solemnly af'firtn and declare as follows. 

 That I am one of the respondents in the above noted 

O.A. and being called upon by this Hon'ble Tribunal to show 

cause as to why the above noted case should not be admitted, 

I do hereby èhow the causes as follows t and say categorically 

that save and except what is admitted in this show cause 

7 	p/  
(fr• rest may be treated as total denial by all the respondents. 

- 9 ) 
in -  • 	That with in regard to the contents made 	para 

1 and 2.1 	beg to state that I have nothing to comment. 

.3. That with regard to the contents made in para 3 

of the application 1 beg to state that Late 
Hav/CLK Krishna 

contd. 	2.., 
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Ram Borah husband of applicant was serving in Headquarters 

28 Inf Divn. C/O 56 APO (Locted at Siachn Glacier in J &K) 

and not under Station Headquarters, Narengi as stated. The 

late Non Commission Officer was allotted separated family 

accommodation as entitled when the soldier was posted to 

field station where no facil-ities exist for married accommo-

dation. Under the provision a soldier in field area can 

apply for separated family accommodation anywhere in India. 

That with regard to the ôontents made in pare 

4 and 	of the application, I beg to state that as the 

applicant wife of Late Hay/Cl_K Krishna Rain Borah is not a 

Govt. servant, the pase is not maintainable in the HOn'ble 

Tribunal. Therefore the case may be dismissed with cost. 

That with regard to the contents made in para 6.1 

of the application, I beg to state that it is incorrect to 

say that Late Hav/CLK Krishna Ram Borah was serving under 

Station Headquarters,, Narengi. 

Thatwith regard to the contents made in pare 

6.2 of the application, I beg to state that there is no 

provision to allow a widow to stay in the Govt. quarters 

from time to time. She Uas permitted, to stay purely on 

/ as right as her permanent stay unauthorisedlY. willdeprive 

of the facility to entitled jawans who are serving in hard 

field areas. Rule does not permit the claim of the applicant. 

7; 	That with regard to the contents made in para 

6.3 and 6.4 of the application, I beg to state that I have 

got no knowledge. 

contd... 3.. 

humanitarian ground. Hàweter this favour should not be taken 
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That with regard to the contents made in pars 

6.5 of the applicafl, I beg to state that it is baseless 

that the applicant is staying unauthorisedly for the last 

7 years in Govt. quarter No.321 has been harrassed by the 

Administrative Commandant threatening her eviction through 

Army personnel and Military Engineering Services. Had the 

AdministrativeCOmfflafldaflt desired to do that, he could have 

called her to office and warned her. It will not be wrong 

to presume that this is her wih?ul presumption. 

That with regard to the contents made in para 

6,6 of the application, I beg to state that from time to 

time regular/routine surprise check has been carried out 

in the entire station to find out unauthorised occupants 

of Govt. quarters. There are more than 200 bonaf'ide applicants 

who are serving in field areas in the waiting list for 

separated family accommodation. Moreover the applicant 

t with 	 $o PEXX 

• 2XXX 	 1uxr unauthorised occupant of 321 SF 

uarter was warned and given notice to vacate the Govt. 

accommodation by this -1t. 

Copies of communications in this reppect are 

annexed to this written statement and same are marked as 

Annexure RI and R2, respectivelY. 

ID. 	That with regard to the skats contents.made 

in pare 6.7 of the application, I beg to state that it is 

to mention that the responsibility for appointment on 

.extrems compassionate ground of near k.th and kin of a 

soldier whd dies in harness is that of the unit where the 

- 	 contd. 	4.... 
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soldier was last serving i.e. Hedquarters 28 mi Div..,C/O 

56 APU and notthis Station-Headquarters, Narengi. Noreover 

the accommo'dation where ift the applicant is staying is- 

7 not meant for civilian but strictly for serving soldiers. 

Therefore the contention that Simk the applicant should not 
I 	 - 	 - 

be evicted from Govt.. quarters No,321 till her absorption 

to the post of conservancy. safaivaiá is untenable. She can 

be considered for allotment of Govt. quarters of her status 

when appointed as conservancy safaiwala in the statiön. 

That with regard to the contents made in para 

6.8 of the application, I beg t9 state that this application 

is not filed bonaf'ide and as such the app1icart is not 

entitled to any equitable relief. 

That with regard to the contents made in pare 

7,1 and 7.2 of. the application, I beg to state that the 

relief sought for should n1ot be considered as it will 

be against the existing Govt. policy.ard will adversely 

'affect the morale of. the èoidiers serving in high altitude 

and hard field areas as follows  

.) A soldie'r is entitled to free accommodation 

with allied services to which the applicant is ,  

no more entitled. 	 - 

When the applicant is absorbed in the post of 

Conservancy Safaiwala whe will be entitled to 

a lower status Govt. accommodation on rent and 

- 	'allied charges payable to. the Govt. 

Since her husband's death in 1988 the applicant 

has been staying in the soldiers separateè_'familY 

accommodation unauthorisedlY without any tent 

contd. 5... 
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which is a great loss to the state amounting to 

Rs.27,000/— (Twenty seven thousand only) approximate-

ly. The .appicant will be considered for allotment 

of her entitled accommodation on appointment to 

poet of conservancy Safaiwala in the Station. 

	

13. 	That with regard to the contents made in ground 

No.1 of the, application, I beg to state that it is a matter 

of records. 

	

14. 	That with regard to the contents made in ground 

No.2 of the application,I beg to tate that this has been 

im very exhaustively explained in para 10 and 11 ofthis 

written statement. 

	

15. 	That with regard to the contents made in ground 

No.3 of the application, I beg to state that this ground is 

absolutely baseless and unfounded. When the applicant's 

•pay bill was not passed, the question of deduction of house 

i'ent during month of Narch & April 1995 dovA not arise. 

During the year no, amount was has been realised from her., 

	

16. 	That with regard to the contents made in ground 

No.4 it of the application, I beg to state that it is a 

matter of records. 

	

17. 	That with regard to the contents made in ground 

No.5 & 6 of the application, I beg to state that on humani-

tarian ground only:the applicant has been staying for so 

long unuthorisedlY, withäut any disturbance. But this 

'cannot be taken a granted for perrnenth.nt occupation as there 

are many soldiers in the waiting list. 

contd. 6... 
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18. 	That with regard to the contents made in para 

8 of the application, I beg "to state that the interim 

relIef prayed for by the applicant should not be granted 

as many deserving soldiers are' in the waiting list. 

19. 	That with regard to the contents made in .  para 

9 and 10 of the application, I beg' to state that I have 

no comments. 

200 	
That wx the present application is ill conceived 

of law and misconceived of facts. 

That the applicant has got no any legal right 

to file this application. 

Tht the applicant may have a legal right only 

after her appointfflept as Safaiwala. - 

23.' 	
That there being no any prima facie case at all, 

the application is liable to be dksmissed. 

24. 	
That the show cause reply is filed bonafide 

and in the interest otjUstiCe. 

Verification 



V 	RIFICATI ON 

.1 

Cal \I.Kapoor, Adrn Comdt. Station 

Headquarters, Guwahati (Narengi Camp) and Respondent' 

No. 4 	in the. O.A. do hereby solemnly af?irm 

• 

	

	and declare that the contents made in paragraph I 

of the show cause reply is true to my knowledge 

• 	and those made from para 2 to 19 are derived 

from records which I,be1ieVe to be true and rest 

are humble submissions before thi Hort'ble' 

Tribunal and I sign this verifiCatiOn on this J/tL 

• 	day.o? October, 1995 at Guwahati. 

4 

Col 
A' 

GuWahad 
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Mil Tele ; 7231 

6552/3/03A(i) 

Mrs Bora /0 
Late No-664950 Hav/.lk 
KR Bora 
QUarter No 	321 (CR's SF accfl) 
Phase-lI (Narangi Camp) 

ICN CP : 

Statiofl MUkhyalaya 4 
Station Headuarters 
Guwahat i (Narang i Camp) 

27 Jul 94 

ICN : Ofl' 

1. Please refer to this H allOtRflt letter No 655 2/3/3A 
dated iS Jul 87€ 

24 It. 	been brought to the notice of this H that you 
are residing in .Oovt married acan qtrNO-321 (or's 3F accn) 
since 18 Jul 87, 

} 	You have bccor un-authorised Occupant of abe quarters 
"after demise of your hi.tsand and you are supposed to make the 

Payfrbflt of mjrket rate of rent after th3 demise of your husband, 

4 6  You are requested to please vacate the said cyuartor by 
05 Aug 94 failing ihih your quarter will be get vacated 
£orcibly€ 

Sd!- ;c x x 
(BC Sarma) 
LtCol 
for Adm Comdt 

. 	 • 

Lt. Col 
• 	&so 



• 
Il! 	4 

Nil Tel. * 7231 

6552/3/Q3A 

Mrs bra w/O laate N•-6649504 
Hav/Clk ICR lore 
(1arterB Ne-321 (CR 'a SF acofl) 
caae-xx (N&?ani Camp) 

V 
rev 

Stat icn MUkhyalaya 
St at ion Haa&Uartera 
Cuwahati (Nararigi Camp) 

10 Aug 94 

)  

14 

1& Please refer to this RQ letter N. 65S2/3/03$(i) 
dated 27 Jul 94 and your aPplicatlGn dte5 04 Aug 94, 

'2 	you can net, be permitted to retain quarter NC 321, Phase11 
(Narangi Camp) for further period 0  since you are unautheris.d 
occupant of the said quarter, you are hereby ordered to vacate 
the quarter NO.32].. Phase-XX (Nraflgi camp). 

Sd/- xxx 
(DN slngh) 
Lt Cci 
Offg Adfn Cerdt 
for stn C& 

,•- (,. 
	

Li 
Lt. Cc 1  
sso 



CENTRAL AtiNIS1RATIUC TRIBUNAL 
GNAT! BENCH :s GWAHATI 

22QL.2 

Sint. Ron# Prabha Borah 	... Applicant 

.,vS.I. 

Union of India & Ore. 	 ,.. Respondents 

Ji_I 

THE HON'BLE SHRI C. 1, SANGLYIN, MEMBER (ADIIN). 

ror the Applicant 	•.. Mr. M. Che.nde. 

For the Respondents ... Mr. C. Sarma, Addl.C.G.S.C. 



tiamo N. : 
	

Date : 

sd/— 1EMBR (AcN) 	I 
Copy for inrorrnation & necessary action to s 

Smt. Ranu Prabha Borah, W/O. Late Krishna Rem Borah (Ex. Habildar), 
P.O. Satgaon, Dist. Kamrup. 

The Secretary, Govt. of India, flinistry of Defence, Now Delhi. 

The Additional Diractor General of Staff Duties (SDGB), General Staff 
Branch, Army Headquarters DHG, P.O. New Delhi - 110 001. 

The Administrative Commandarid, NO Purav Kaman flukhyalaya, Headquarters, 
Eastern Command, Fort William, Calcutta - 7O) 021. 

The Administratiue Commandant, Station Headquarter, Narengi, Guwahati, 
c/o. gg  A.P.O. 


